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(iii) Payment of Compensation to the 
heirs of workers who died in the 
KaHnjar medium irrigation dam 
project. 

SHRI CHINT AMANI JENA (Bala-
sore) : Sir, I want to rai e a matter 
of urgent importance under Rule 377. 
I will read it in my mother tongue Oriya. 

The next of Kith and Kin of the 
wf)rkers killed on 26th January, 1983 
due to the sudden collapse of the chim-
ney in the Kalinjar medium irrigation 
dam project construction stage are very 
much agitated over the delay in getting 
compensation . The target date for the 
completion of the darn was ome time in 
1985. But the concerned (;ontractor 
wanted to complete the work before 
time and therefore ha 'tened the work 
haphazardly without providing for the 
afety of the worker ' . The poor tribal 

worker were engaged in the work even 
on the national holidays. 

As many as 100 workers, most of 
whom were tribals, were brought to i te 
for con truction work. According to the 
enaineering plan the depth of the verti-
caJ chimney 'hould have been 6 ft. 
whereas the contractor took the depth 
to 20 ft. without providing adequate 
afety measure to the workers from the 

possible land ide from the side of the 
pit. Un~ rtunately, the poor tribal wor-

ker fell victim to the collap e. of chim-
ney on the 26th January, 1?83. The ac-
cident took place at 12 p.m. whe~cas 

the rescue operation tated after 8 p.m. 
As a result of this nine workers died 
without medical attention and others 
were rescued. Some kith and kin of the 
worker were injured seriously. It is 
rea]]y unfortunate that proper medical 
attention wa~ not given to the injured 
workers. 

The helpJes dependents of the victims 
should be given jrnmediate compensation; 
otherwise they wi 11 die of starvation. I 
request the Labour Minister to personal-
ly order the payment of compen ation 
without any further delay. 

(iv) Broadcasting programmes of religious 
teaching from Oriya Bbagavat and 
other religious book from AIR. 

SHRIMATI JAYANTI PATNAIK 
(Cut tack ) : Mr. Deputy Speaker, Sir, All 
India Radio is one of our most effective 
mas media which is giving ever expand-
ing coverage. Simultaneously with edu-
cative measures, directed towards econo-
mic betterment, it would be desirable to 
incl ude programme to preserve and 
popularise our valued culture and to 
trenithen efforts to reach material to 

the people which have permanent values. 
moral and social. 

In Orissa, Oriya Bhagwat written by 
Jaganllath Da which is not a translation 
of Sanskrit Shrimad Bhagavatam but 
substantially original, has been worship-
ped in Oriya house-holds for hundreds 
of years. Tr aditionally it has been ac-
cepted a of binding value. Recital from 
Oriya Bhagvat and di cus ion would be 
valuable contribution of All India Radio 
to pread cultural values to mould the 
ocial conduct. Other eminent Oriya epics 

slIch as Sarala Das Mahabharat, Balram 
Das Ramayana eould also be covered simi. 
larly under this programme as a regular 
feature to promote social, moral; cultu-
ral and al 0 literary values. There could 
al 0 be periodical discussion on scrip-
tures such a Koran, Bible, Granth ·Saheb 
or Gurbani. 

Tn view of thi , 1 demand that thi 
pro po al should receive serious considera-
tion of the Governmen l of India and 
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AIR should broadca t regular program-
mes on the above Jines. 

(\') N gotiation between Management ami 
Unions for cttlemcllt of wages in 
Central Sector Entcrpri es. 

DR . A. KALANIDH[ (Madras 
Central): In the wake., of expiry of 
wage agreements in various entral 
public sector enterprise allover India 
wage neg tiations are bei og carried 00. 
There is actually a dc ' dlock in the dia-
logue mainly due the guidelines imposed 
by the Bureau of Publ ic Enterprises. Ac-
cord ing to the guidelines, the manage-
ments cannot offer more than 100% of 
previous year ' wage ' and DA neutrali-
sation at Rs. 1.30 per all India consumer 
price index. This fitment benefit on the 
revision should range only between Rs. 
35/- and Rs. 75/ - and the minimum and 
maximum should be Rs. 598/- and 
Rs. 1419/-, the ett lemcnt should 
be given effect to from the date 
of igning the ~ett l ement; it is 
also empasised that a ~ystem of produc-
tion-linked wages bt:: introduced. Tlli ' i 
an imposition of pre-concluded decision 
on the work ing dass and jeopardise the 
very collective bargaining system. It 
amounts to signing on the dotted line 
imprinted by the Bureau of Public Enter-
prises and di:,cu ' si us in the industry 
level have , therefore, no meaning at all. 
1t is reported that Governm nt i going 
to appoint a commis ' ion to decide the 
quantum in the matter 0 fDA neutralisa-
fion. Appointment of such a Commi sion 
wi II prolong the negotiations already 
delayed , I appeal to the Hon. Finance 
Minister to be. lOW his attention on this 
burning is ue and allow the managements 
and unions to nego (iate freely. ba ed on 
the paying capacity and on the principle 
or collective bargaining for arriving at 
their own wage ettlements. 

(vi) Primary School Teachers' strike in 
Delhi 
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